
आयकर  अपीलीय अधिकरण, हैदराबाद पीठ में  

IN THE INCOME TAX APPELLATE TRIBUNAL 
HYDERABAD BENCHES “B”, HYDERABAD 

 
BEFORE  

SHRI RAMA KANTA PANDA, VICE PRESIDENT 
& 

SHRI K.NARASIMHA CHARY, JUDICIAL MEMBER 
 

आ.अपी .सं / ITA No. 465/Hyd/2023 
(निर्धारण वर्ा  / Assessment Year: 2022-23) 

 

Sagara Kshatriya Welfare 
and Charitable Trust, 
Hyderabad 
[PAN No. AAITS5674C] 
 

 
Vs.  

Income Tax Officer 
Exemption, 
Ward-1(4), 
Hyderabad   
 

अपीलधर्थी  / Appellant  प्रत्‍यर्थी / Respondent 
 

निर्धा ररती  द्वधरध/Assessee by: Shri K.C. Devdas, AR  
रधजस्‍व  द्वधरध/Revenue by: Ms. Sheetal Sarin, DR  

 

सुिवधई  की  तधरीख/Date of hearing:        26/10/2023  
घोर्णध  की  तधरीख/Pronouncement on:  30/10/2023  

 

आदेश  / ORDER 

PER K. NARASIMHA CHARY, J.M: 

Aggrieved by the order dated 12/05/2023 passed by the learned 

Commissioner of Income Tax (Appeals)- National Faceless Appeal Centre 

(NFAC), Delhi (“Ld. CIT(A)”), in the case of Sagara Kshatriya Welfare and 

Charitable Trust (“the assessee”) for the assessment year 2022-23, 

assessee preferred this appeal. 
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2. Brief facts of the case are that the assessee is a Registered Society 

having registration under section 12A of the Income Tax Act, 1961 (for 

short “the Act”).  It is said to have been running for welfare of the poor and 

needy and Kshatriya community, promoting education among poor and 

helping needy for funding of the marriages.  The assessee society has 

registration under section 12A of the Act vide Registration No. 

HYD/12AA/2020-21/A/10105 dated 25/08/2020. The assessee did not 

apply for the new registration under section 12A of the Act, by filing form 

10A as per the amended provisions of the Section 11 of the Act.  Assessee  

filed its return of Income for the assessment year 2022-23 within the due 

date under section 139(1) of the Act, by claiming exemption of its income 

as per provisions of Section 11 of the Act under the old exemption 

registration under section 12A of the Act and also filed audit in form No. 

10B for the year under consideration within the due date. An intimation 

under section 143(1) of the Act was passed by CPC on 31/03/2023, by 

disallowing the total expenditure of Rs. 93,36,639/- and calculated the tax 

on the gross receipts of Rs. 1,29,57,313/- and raised the demand of                           

Rs. 50,43,810/-. 

3. Aggrieved by the above, the assessee preferred an appeal against 

the order passed by the CPC, before the learned CIT(A), but the learned 

CIT(A) by way of impugned order, dismissed the same on the ground that 

the assessee did not apply for new registration under section 12A of the 

Act and not filed Form 10A as per amended provisions of section 11 of the 

Act, and, therefore, the learned Assessing Officer rightly disallowed the 

exemption claimed by the assessee under the old exemption.   
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4. At the time of arguments, learned AR  produced a copy of Form No. 

10AC and submitted that on 11/08/2023, registration has been granted 

from assessment year 2022-23 to assessment year 2026-27 and this year 

is also covered by such an order.   

5. There is no dispute as to this document which clearly establishes 

that subsequent to the intimation under section 143(1) of the Act and 

order of the first appellate authority, the request of the assessee for 

registration under section 12A of the Act has been granted for the 

assessment year 2022-23 to 2026-27.  In these circumstances, we are of 

the considered opinion that the matter requires re-consideration at the 

end of the learned CIT(A), in the light of the registration granted on 

11/08/2023 for the assessment year 2022-23 to 2026-27.   

6. We, accordingly set aside the impugned orders and restore the 

issue to the file of the learned CIT(A) for fresh consideration of the matter, 

in the light of the above referred registration dated 11/08/2023, after 

giving an opportunity of being heard to the assessee. Grounds are treated 

as allowed for statistical purposes. 

7. In the result, appeal of the assessee is treated as allowed for 

statistical purposes. 

Order pronounced in the open court on this the 30th day of October, 

2023. 

     Sd/-              Sd/- 
(RAMA KANTA PANDA)                    (K. NARASIMHA CHARY)                               
     VICE PRESIDENT                  JUDICIAL MEMBER 
 

Hyderabad, Dated:  30/10/2023 
 

TNMM 
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Copy forwarded to: 

1. Sagara Kshatriya Welfare and Charitable Trust, 6-1-132/80, Sagara      
Kshatriya Bhavan, Parsigutta Road, Padmarao Nagar, Hyderabad. 

2. The Income Tax Officer Exemption, Ward-1(4), Hyderabad. 
3. The Pr.CIT, Hyderabad. 
4. DR, ITAT, Hyderabad. 
5. GUARD FILE 

 
  
  TRUE COPY 

 
                ASSISTANT REGISTRAR                     
                     ITAT, HYDERABAD 

 
 


